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used in the construction of these [lais
have been brought to the notice of the
management. There has, however been
no misuse of construction material

(¢y The contractors have been ask-
ed {¢ replace the inferior material and
to rectily the defects at (heir own
costs and sufficient payments of the
coniracttors have been withheld t2 cator
to these ventiualities,

Payment of insurance premium by
M 's. Mahindra and Mahindra

2001, SHRI MADHU LIMAYE: Will
the Minisler of FINANCE bhe nleaserd
to ctate:

ia) whkether pavment of insurance
premium by the Jeen Manufacturers,
Mahirdra and Muahindra, for the pur-
chase of 550 Jeeps which was financerl
by the consortium of hire-purchase and
insurance companies in 1970 is  n
conformity with the law and sound
buriness practice;

(h) whether the amount o¢f insur-
ance premium can he considermi as
deductible expenses for income-tax
purposes; and

(¢ if not, whether the Mahindra
and Mahindra would be assesseu also
for this amount for Income-tax bur-
voses?

THE M'NISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) to (c). Informa
fion is being collected and will be laid
on the Table of the House as carly as
pnssible.

Applications submitted to Adoni Rranch
of S.B.I. Andhra Pradesh for
small loans

2002, SHRI SHYAM SUNDER
MOHAPATRA: Will the Minister of
FINANCE be pleased to state:

(a) whether 60 applications, from
the Adoni Weaker Sections and
Minorities Welfare Council, Adoni
(Kurnool District) of Andhra Pradesh
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were submitted to the State Bank of
India, Adoni Branch (Andhra Pradesh)
for small loans ranging f{rom Rs. 200
tv Rs. 1,500 under Differential Interest
Scheme on 29th August, 1973;

() whether the State Bank 'has
sanclioned only 14 cures durin g thece
two months; and

te) the rewor: 1. refusing olier
applications?.
THE MINISTER OF FINANCE

(SHR® YESHWANTRAO CIAVAN):
(a) to (c). The informafion = Leinn
coltected ond will be placed on  the
table of the House.

12 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

RErORTED DIRECTIVE TO PETRQLEUM
TRADERS by T:EIn FEDERATION NOT 10
PLECHASE PERTOL FRCM Q1. COMPANIES

SHRI R. K. SINHA (Faizabad): I
call the attention of the Minister of
Petroleurn and Chemicals to the fol-
lowing matter of urgent public im-
portance and I request that he may
make a statement thereon:—

“The reported directive issued by
the Federation of All India Petro-
leum Traders to its members not to
purchase petrol from oil companies
and steps taken to avert the crisis.”.

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D. K. BO-
ROOAH): Yesterday, I made a state-
mert in the Rajya Sabha about this
angl eppealed to the petroleum dealers
not to go in for a strike, and I am
glad to say that the chairman of the
All India Federation of Petroleum
Traders have issued a directive to the
members to withdraw the sirike anu
to continue the sale. Therefore, the
basis for this calling-attention no
longer cxists. But even so, if you so
direct, I can make a statement.
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MR. SPEAKER: The calling-atten-
tion also referred to the reported dir-
ective. Since it was just reported, we
thought that it might continue.

Does Shri Sinha want to press for it
now?

SHRI R. K. SINHA: I want to press
for it, because there is acute shortage
and there is actual blackmarketing go-
ing on and people are suffering, and I
have to say somcthing on this.

SHRI D. K, BOROOAH: I can read
out a statement, if vou nermit.

MR. SPEAKER: When there is no
basis for it ang it is brought up with-
out any basis, it may lead to confusion.

SHRI D. K. BOROOAH: I do not
say that there was no basis. I have
suid that the hasis has ceased to exist
because they have withdrawn the
=trike.

SHRI DINEN BHATTACHARYYA
(Serampore): The basis was there,
and the prices will again increase.

MR. SPEAKER: Why should Shri
Dinen Bhattacharyya intervene when
tha cther Members are already there?
He does not allow the others to think
even. ..

SHRI DINEN BHATTACHARYYA:
1 had given them time, but they did
not met un, We had alsn iahle the
calling-attention-notice but our names
did not come in the ballot.

MR. SPEAKER: If he has no chance,
does it mean that he should not allow

others also?

SHRI SOMNATH CHATTERJEE
({Burdwan): This is just in between.

MR. SPEAKER: He can fight with
+he ballot all right and take it away;
than it would be a different matter.

SHRI D. K. BOROOAH: With your
pormirel m, T shall read out the state-

ment
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The retail selling prices of Motor
Spirit (Petrol) and High Speed Diesel
Oil ex-retail outlets (pumps) of the
oil companies include an element of
gross commission for the retail outlet
dealer. Presently this commission is
Rs. 41.80 per kilolitre (approximately
4.2 paise per litre) for petrol and 17.60
per kilolitre (approximately 1.8 paise
per litre) for High Speed Diesel Oil.
These rates were fixed in 1954 and in
1955 respectively and have remained
unchanged since then.

The Federation of All India Petro-
leum Traders has been agitating for a
revision in the rate of commission,
This subject was first considered by
the Retail Outlets Committee which
submitted its Report in November
1967, This Commitlee observed that it
had not made the detailed study of the
subject which would have been neces-
sary for arriving at well-founded con-
clusions. This was because of the fact
that the subject was not included in
the Terms of Reference of that Com-
mittee. The Committee, however, re-
commended that the Government may
consider specifically remitting this as-
pect to the next Pricing Committee.

Accordingly, the Government re-
mitted this problem to the Qil Pricing

Committec presided over by Shri
Shantilal H. Shah vide Government
Resolution of 14th June, 1968. The

0il Pricing Committee was specifically
requested to examine and report, inter
alia, upon the determination of the
rates of dealers’ commission in respect
of Motor Spirit and High Speed Diesel
0Oil. with due regard to the represen-
tation of the Federation of All India
Petroleum Traders,

The Oil Prices Committee submitted
its Report in October 1969. It did not
recommend any increase in the rate of
commission on petrol, hut recommend-
ed that the dealers’ commission High
Speed Diesel Qil may be revised from
Rs. 17.60 per KL to Rs. 37.60 per KL.
In making this recommendation, the
Qil Prices’ Committee (OPC) took
note of the fact that the retail outlet
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dealers were levying an unauthorised
service fee of 2 paise per litre (Rs. 20
per kilolitre) on the retail sale of High
Speed Diesel Oil. The OPC, therefore,
recommended the merging of the ser-
vice charge with the commission and
further observed that thereafter the
dealers should refrain from recovering
this service charge.

Government considered the various
recommendations made by the OPC,
but did not accept the recommenda-
tion made in regard to the increase in
the dealers’ commission on High Speed
Diesel Oil basically because of the
fact that this recommendation of the
OPC was not based on any cost stu-
dies of dealers’ profitability. This
recommendation had also not taken
into account the progressive increase
in the average sale per pump as a
result of the deliberate decision taken
by the Government of India to regu-
late the future growth of retail outlets
network.

When the Government's decision be-
came known the Federation resorted
to agitational tactics and also persist-
»d in continuing the recovery of ser-
vice charge of 2 paise per litre on the
retail sale of High Speed Diesel Oil at
several locations. The Government,
therefore, commissioned the National
Council of Applied Economic Research
(NCAER) to conduct a cost study of
the profitability of retail outlets and
to make recommendations in regard
to the reasonableness or otherwise of
the existing rates of commission. The
NCAER submitted its Report in May
last year. This Report has been studi-
ed in detail and has also been dis-
cussed with the oil companies. It has
been recommended by the NCAER
that the dealers’ commission on petrol
may be increased from Rs. 41.80 per
KL to Rs. 50.00 per KL and on High
Speed Diesel 0Oil from Rs. 17.80 per
KL to Rs. 40.00 per KL. Government
are considering these recommendations
and are likely to take a decision there-
on shortly.
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In the meanwhile, certain other de-
velopments have also taken place
which have to be taken into considera-
tion in arriving at the final decision.
These are:

First, as a result of the deliberate
slowing down in the growth rate in
the number of new retail outlets, the
average sale per retail outlet per
month has increased for petrol from
15.7 KL in 1962 to 17.4 KL in 1972 an
increase of 10.8 per cent. For High
Speed Diesel Oil, the average sale per
pump has increased from 20 KL in
1362 tu 30.8 KL in 1972 an increase
of 54 per cent. With Kerosene diver-
sion into Hizh Speed Diesel Oil vir-
tually eliminated, we expect the aver-
age sale of High Speed Diesel Qil per
retail outlet per month to increase to
40 KLs, which would be a 100 per cent
increase compared to 1962.

Secondly, to conserve resources and
with the crude oil suply position be-
coming difficult the world over, it has
been dezided to construct only 200 re-
tail outlets ecach year against 612 each
year which number was recommended
by the Retail Outlets Committee. The
absolute increasc in the number of
outlets has bheen somewhat less. For
instance in 1971 the retuil outlets net-
work has increased onlv by 161, In the
1972 the network increased by only
174, With this substantial slowing
down of the growth rate the average
sale per retail outlet would further in-
crease,

Thirdly. the selling prices of High
Speed Diesel Oil has been somewhnt
reduced and to that extent the require-
ment of working capital of the retail
outlet dealers has marginally come
down. On the other hand, the price
of petrol has been steeply increased
and this has sharply increased the re-
quirements of working capital of the
retail outlet dealers.

Fourthly, since the increase in the
petrol price has been with a view to
sharply curbing its consumption, there
would be shortfall in the sale of poet-
rol from the individual pumps.
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!Shri D. K. Borooah)

Finally Government have decided to
inty oduce the sale of Kerosene through
existing retail outlels and this would
add to their overall piofitability,

All thesc developments have come
Lin guici suecession and it is neces-

sy to evaluzte in o precise manner
Lhm combined effect: on the profita-
Lility of the vetail  outlets  dealers.
However, Governmoent are considering
the poonosals maade by the NOAER
wad would take an  immediate  view
therew, <o that at least some relief
15 furthzoming 1o the retail  outlets
dealcrs. The extent of additional re-
lie[ required. if any, would be quickly
determined by a costing study which
i teoina undertaken.

In the meanwhile. T would appeal
t: the retail outlet dealers not to re-
enrt to strikes or to the levy of un-
authorised service charges.

Sir. I am happy to inform you that
Mr. Damodaran, the President of the
Fedcration of All-India Petroleum
Dealers. has issued a statement and
informed us that he has asked the
petroleum dealers not to resort to a
sfrike. This is all that I have to say.

SHRI R. K. SINHA: Sir. I wish
to congratulate the Minister on his
success in persuading Mr. Damodaran
to withdraw the strike. But the crisis
continues. In the taxi that I came
today, the driver was telling us that
Petrol is sclling in the black-murket.
The shoriage is continuing. Ir  our
countiry. unfortunately, thouzh therc
may be a mareinal crisis or an impen-
ding strilkke. an atmosphere of srarcity
acrommodates itself. Therefore. T want-
ed discussion of this issue because.
todev. owing to the difficulty caused to
the taxi-drivers and scooter-drivers.
the whole movement of the people in
the city get impeded because of the
non-co-operation nf certain dealers, I
understand that there are about 11,000
dealers in the country. They are
middle-class people, with very little
profit margin. It is also true that
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since 1954 or 1955, there was no revi-
sion allowed to them, But it does not
mean that they should hold society to
ransom.

In Uttar Pradesh, there are places
where three to seven per cent serviee
charges have been  accumulated. I
wanted to take advantage of this
Criling Atlention Motion to appeal to
. Minister that therc should be a
standard rate for the sale of petrol and
i prodoets all over the country. This
manein which is charged in the name
ol & =ervice charge should be absorbed
hy the petrol dealer. Or, it should be
charged on the oil companies. At any
rate, it should not be passed on to the
consumer who is already groanin:.
Petrol may be very important, and
the measures that the Government of
India may take for limiting its con-
sumption would be very welcome. But
it is a national crisis and an inter-
national crisis too, and we would like
to cooperate with the Government and
emphasise that this should be under-
stood namely, no section of society
should hold the people to ransom.

Today there is a climate in this
country where any advantage is pur-
sued to a point of a breakdown. Yes-
terday. in the waterworks, there was
a strike which was said to be a sabo-
tage. Mr. Tamta has declared that
there was an attempt at sabotage. The
whole of the city of Delhi was groan-
ing yesterday. There was a sabotage
in Uttar Pradesh by the engineer:.
This trade unionism of the affluent—
there should be a limit to it, There
should be a sense of responsibility.
We should understand that while the
leritimate grievances should be con-
ceded and negotiated. and the Gov-
ernment may come to quick decisions.
no section of society should hold the
rest of the society to ransom. That
is why I would appeal to the Minister
that he should see to it that the ser-
vice charges are not passed on to the
consumer. There should be a fair
formula worked out which should be
useful to the people and useful to the
dealers. The déalers should also be



213 Pertrol situation AGRAHAYANA 2, 1895 (SAKA) Perrol siugiotn 214

(CA)

warned. The black-market is continu-
ing, and the scootler-drivers are gueue-
ing up: the car-drivers are queue-
ing up. The car-drivers may have
money with them and some of them
may be able to consume or store any
quantity of petrol, but there are small
taxi-drivers, The taxi-drivers who
brought me here today said, “I have
to pay Rs. 500 per month to the bank
vith which my taxi is mortgaged.” I
cainut afford 1o pay =0 much money in
the Llack market for petrol. Let not a
scarcity arise, like the scarcity on the
food [front. Such a psychology is ge-
nerated. That is something which the
hon, Tlinister should exnmine.

SHRI D. K. BOROOAH: I am in
apgreement generally speaking with
the hon. Members' wviews. It is a fact
that the rate of commission has not
been increased from 1954 or 1955 but
the quantum of business has increas-
ed. Therefore, it is not as if their
total money earning has not increased.
I am not sure that all these dealers
belong to the middle class. Many of
them do, but quite a few of them also
belong to the affluent business com-
munity. So far as the black market
pait is concerned, the biggest black-
market was in selling kerosene as die-
s2l and thereby making a profit of 20
paice per litre because the price dif-
ferential between kerosene and diesel
was 20 paise. Now that the prices
have keen equalised. that opportunity
has gone because that incentive has
gone. .

All these factors have to be taken
into account and studied carefully be-
cause the profitability has to be judg-
ed in all its aspects. Certainly we
cannot give them more money than
what they were getting earlier; but
we would not also like them to lose
money. ‘Therefore we have referred
the matter to the Bureau of Industrial
Cost Accounting of which Dr. Marathe
is the presiding deity. Whatever in-
terim we give them we are giving
them on the recommendation of the
National Council of Applied Economic
Research. In fact I mentioned that the
oii price committee, Shantilal Shah
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Committee, recommended an incrase
and they said that the service charge
should be absorbed in the commission;
they should not be allowed to collect
it from the customers. I am in agree-
ment with what they said... (Inter-
TUptions)

DR. KAILAS (Bombay South): The
interim relicf which you have given
yesterday will be passed on to the
consumer or not? What is the posi-
tion?

SHRI D. K. BOROOAH: We have
suggesied that it should not be passed
on to the consumer. So the problem
has to be considered in all its aspects.
Thereforc we have left it to the
Bureau.. (Interruptions)

MR. SPEAKER: May I also invite
your attention to look at the Speaker
sometimes. One a while a glance at
me is essential because you do mnot
listen to me.

sy WG T A (aTegT)
At ;07 o & o fregy &1 & gav | IR
Wq 3w wfeeran far &, Fav w@va
aTAT F A FT /FT AF T2R fAwar
ar ga 7€ gt g X ggwd A
AT F1E 77 7@ FAT § |

HY¥ |1 FTHTT AT AT 9T AT AL
Afea g 1 frag @ AR Ww
A = 1 a7 oy § ar fawa
FA O §, 5 ¥ 9 &7 57 a99 AL
T4 Agt & | AT A7 S99 g0
e F5qfAgT %7 a8 T § AT 91
AT TTE 1 195455 A &7 |
A% IR T " & At adigan &
THRT Wl WEIRT T AT qFs7 H #41-
7 fwar & | mw #9Er 451, fww
TFQ A%, WA HAr wEEw F
nE WIT FAE w1 ogETE AU R fAA
¥ A0q w3 & | mE I v, gad
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[ «t wwsmre v S ]
& g, mif e g wREY @Y vk, o
&Y @ €6t gy | 7a g1 T | )7 woET
FM AT T 7E FAST & Iq6r Fawrfo
9T ? HE@l ARy A Wox TEdsq o
~H=HYF fwar § fs 0 Feprdswa g9 9=
frda fag s & 36 aug 7471 1 gEST
FgA F AT IFA Fg1 557 &Y diaTEw
a&x o fedaaiza § 7€ § | wdwT
- E&EAT AET FIfgy Tg W AGT FFT 2
N d w0 fadfa adr feals & ot adr g
fr % g3 773 arr 74Y & 341 fF waoa1-
- % Hiaw Ffaw A1 G T 54 §
34T 1 F721 w1 72912 T F27 ™ B
FHYA T Wrg fzar w1T ST A0
Srq FA50 41 I 1 FrATIT 77 famm
wAr E A0 A OF Ay 54 9 2
g & 3941 f5 T Sa@T AIAAATTE
77 FHAT FHF2FL 1 § AT I FLAT
vz FL A1 ¥ 59 AT F1 w7
FE| {4 AL FIAT 98 ATIAT 7
71 37 773 7 AT ZT A1A B qALA A7
=frriv A8 F97 AT | TIAG 5T
qT AT F FA92 A7 9 I5F (AT AT
<AL AT AT AT, IAZT qg GATT faar
aar 2 fF 34T F1 AHaA F Arg A3
faar ST W AT AT, FAERL AT
€HAT AT &, AT ATHGTATIE 40 TAR
1 qrTgse fear aar 21
=i za A A A FE |
‘frgeifaza ghee @ A ERT AT qT A
5 frorta o &a & @y gy ?
neag #01 AT R 7 ETEw S
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atfre 7t o 1 &7 fer wEd ¥ @Y A
I A w2 owifee #
Faadt 7gf &1 & g% 773 w1 @
fe7 oz mg frafr dz1 31 o o7
T AT qY s @ Fof wre ar
A EE I 2t o 1wl
&3 TUT TUT ST FT AR A T7H
F1 wiferw &Y 1 qar 70 5 w7 HiTE
adl & o< gg faewn A 2 A7 feew
AT AT AW TEN | TR AT AATIE 77
At fgmr At a1 3R FE AT 3 AT
ITIET oA WA g7 fET oA Am
ST AT FA1G G 7FmTHz 37 707
T M EIET £ W IFH g |
F9 frmamar ) ad midrad 20T
A K /YA AT g | AT AT T T
#1 g1 sgaEar fy faar ) @9 a4 |7
=% famn | @t At =67 gme qd
st &7 faar vma sa81 tear 717
41 Fret A Wi zrg1 fAar | Tt od g
A ATEAN BT AATE 757 o 7217
T [SATTAT FI A7 A AL AT AT A]
120 A0 TO8T A0CRT A AT
g 3@ fF 1954-55 § 97 a7
AFTE G770 911971 39T 457
AME 7Y g & AW 28 ¢ [ w5z a0
T qoeny fear SRR A1 I8 GrAAr
> & o g & femar 2 907 1954-
55 % YT U faetar § A7 71 99 H 3w
oAt g  ? gma i TG mAr 2
FATH @Y | T AFRTAT HE F79T 2
T10F T0 TIHTT ITT ISAT & | O H
AT & | 93 34T TG YA B 1 w9 AT



217 Petrol situation AGRAHAYANA 2, 1895 (SAKA)

(CA)

Afrae & qra wwen qriEdz &
ATHA N FT A NG AV gE AT T A
wfgsd o7 W qEw  fafeewd
¥ arfde o w9 R § @R Ao A
AT T A1 A F947 a7 FFaT qR
wEady da1 g1 v avas H, TIH SOy
Tgar Tifegq | 9= qET TEEE FEA
T MY FT ST IUT HH T g7 § AR
I FIATATTEACE 1 1 Frrofer o Y
fTd 21

AT &2 & fr SO F 20 737
fa & | AT A qeam F1 A AFT TT7
¥ faq 2 foar g arfe 3a#r wmadr 3
I F ITRT qrAAT AMlET A Y AV,
1fthz WTTT J7T 1 & 72 & A1
g e AR ag 7 @ F G o
& AT T A 7 FA w7 far
TR w2 f &, A qORT O A
aife 43 Aifz 31 o6 FF oww ¥
7 oy gt Mrmay Wit 73 1 o T A
f i & STAA B NGV TFAT A R )
a7 Mg i & g | & FTA A0
w1 feae & faa Fram g7 & 6 sfa-
v a3 WY gfea wife #1 amw o w @
& ML g T T g § A IqH
fore Ia#Y fraw # et AT IT AT
&2 qEqH FT AT Y EAT T AT FAT GAST
A afY grn fx feam fow A &
fo dve e w1 Tete S@E A
TF QA Argq ¥ FTAG ? FFAT O d
FH B &y g7

HT F3F & 5 w4 T SAqT F9
¥ o v Y 2 fran | Ao o
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TT & AET |H & A WA F gt
m‘r#aa&‘ramg‘ﬁf’r%ma%mﬂﬁ
= &7 FT A 37 F A T2 T 4T
s ? fe fgama & @ @ § 3w
w7 ATaT 2 ) 9T 2 2 R -
@7 4T 7 TAET {TE A7 | A
AT ATT AEHT 1 d4 9 @98
IEIAT 7 T § IIAY g1 ATAT, THRT
FHA ATY N ? ST IHE dg Wew
T T AT AT O AT AT AW
FrFT I A7 ITF F1EF W AT =T
T AT AT qEA g 7 A9 H GE
TR AT AT AFY F ) FH 54 AT A A
doar ¢ wwE § g W g ?

€A1 & FY a1 W7 ST 7T &
o oF7 o7 saTET ¥ 9erg fas arfa st
q& ATHEAT g1, ITH! ATAAT A3 | AT
F6 T TRA gAR A I AE TR
firdr g WY e & | AR FH G @A
1o a FAE frge #1| A w7 fE
3% Tz w1 faar Ad fran | fe @@
@ & wre A g€ S g9 R
e wig WAy W 447 | 7T AT
A &6 ) fEd WA F A A
ared ag WY AgY @ gy A
qR fadm e A g wwd & | W AT
rgaT § 6 ag fdig #9 @ wmor ?
St Wt i wrowr AT R a@ W
FA ! AR A oag wE feA
g @ q7 @ el
v & A g o W i 39 e
w0 ¥ ww urerfe @1 Qg fw o T g
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[ Amsarg T wmwy ]

T 95 71 3 937 o ({7 FHAT A3
FITfETA I ? a7 r% ﬁr I IZ
RECEIEEE REE E LN

qZ H AT AT FOTAT qF A
IrqiE a7 A Az AmEr A
20/ AT TIF 3280 2 | g § 17 w7
TF1 g & 7wl fag am o 0 799
AT A 12 FLF H OF SUFTIT A1 AT
FI O 7 TGIG0 1T T TE AT TFA

EE] nT FI aT%F 7q7
“That apart, an ordinary consu-
mer would have little incentive for

economy unless he pay the true cost
of the energy.”

AL I @Y & | IAHI T F A
IgIM A T Y 4t fF

“unless the consumer pays
true cost”

the

“dg 7% 3% $Afza A3 (AT | gAF AR

et e § FF FIHT F0ATT FH FA
Fi fa=rT AT 7GY & | ITHT WA
¥t 73 ag = F7 fawe &) w=w qAr
‘HEYEW &1 TEEed Fqrar o

‘“unless he pays the true cost there
would not be sufficient incentive for
economy”

A AR A FARAFE §, % 3 (eFaw § 2T
IT A g T A AF ITH AA
faaTT TEd & 9% W9 gH F7 I ¢

st IweTr WY S ST AT
WG ST G @A A O T A7
LI |
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nE&w g7 fagn agar @=ts

UF I AT & IR TL v °
Ted &1 was famo o1 #A g
HaarqrfE 7 am W 2, %7 wAw
B AFAZAE,TAEE & 7 fifam
Yregwe & Al # wfowfan €9 &
"7 FEEH7 F AF 9% IA( HE L
EERCERE
FILT 17 gare wwA w7 gfia &

A

o7 FId W fgaq . cman

T 2 T K1 F1FATF AT IAR
ZH TTF AT &1 Al e AT 3
FART, T A4 F7 A | T vy
A H1E TR & A A" a3 W SigaAr
Z 1Az g Ao W I AT
gAfRT oM 1282 @A § A .7 WewAgT
ATAT 2 ITHT TFAT W TE 2AT | 3T

At &l # weaweq e mEa g

A ql A FEE —ATE ™
 agwr §—fF 1954— 55 H 2T AT
FAAT AT i T AT | AT AT
Hg5r g afedeT 1 &, 39 § A==l
T34 1 g1 & 5 99 & fm 89 aft-
A Fe fagres gy ofew | fsa avg
qA & TN 1 fqora faAr sET
IEATE I F W F1{AGT F791 To9qT

T8 & 1 ¥ Paege ST AT 20

o A & T qw &, 7 Tw
 feoad udram W12 1afsaon ¥
frgeaTs @ W & | TAFETHATT AH
THzAHT | HT-AATA 24T, ¥l & {=7
g7 730€ § graw wfeat 7,7 nifgz gn
iforgl Frdfadiasr soo e mezae
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fag w1 & 1 39 & weaT qrEw fafaeeT
g™ A gaw fzan & fa anfors e A1
Ffer & 25 qwAz TET Arvede frggee
Freed 77 frgae dgew & o Tww
e 1 T FrAT ATZHT, T TR A |

A2 G § e A1 A7 g
o §, g q=AT 9397 fF IAEY A1T
FATAT A1 |

AT AEEa F #g1 & fF 11,000
qe7 Fedvas w1 el o <8 €1 w7 Frad
§ & AT Bz aradr AN
AT BN SIE 97 T §1 AZAT1 2, dl a8
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T AW WGAT: WTAAE TEeq
F1 qF NGz AF AT WAqW grav ¢
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SHRI C. K. CHANDRAPPAN
(Tellicherry): The present situation
has been created by the recent crisis
in the oil and particularly due to the
pricing policy of the Government in-
troduced into oil in our couniry.

In the last part of the statement,
Government have stated what steps
they have taken by which the number
of retailers would be brought down
and their income would be, more or
less, kept as it is without much
change. But one factor, it seems the
Government has overlooked. That
was pointed out by hon. Member
Shri Joshi, but the answer was not
satisfactory or convincing. The rate
of commission which was fixed in
1854-55 is still continuing without
change. So many committees have
been investigating this matter and so
many suggestions have been made.
But the fact remains that the 1954-55
position still continues. Hon. Minis-
ter, Shri K. R. Ganesh, is sitting on
that side. While answering a ques-
tion, he has said that the value of
a rupee during the same period—in-
cidentally so—has been brought down
from 100 to 31 paise. If that is a fact,
then the income of the retailers has
come down to one-third of what it
was in 1855, So, this reality should
be taken into account when you
tackle this serious matter. But I do
not think that that realisation is any-
where reflected in the statement,
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Secondly, while coming to the ques—
tion of retailers, I think, we only look
at Delhi and big cities. But there
are many dealers in the mofussil
towns and villages. In villages also,
in Kerala for cxample, there are:
petrol dealers, and these dealers are
badly affected in the sense that in
these places the sale of diesel will be
very little; they have to depend on
the sale of petrol. And the petrol
price, as the statement itself admits,
has gone {0 a prohibitive high and
nobody is consuming petrol and these
people are now keeping the petrol
pumps as a burden. Your pricing
policy has adversely affected these
people. The Minister said that the
retail business  has been  given to
widows of jawans, demobbed and
disabled jawans, unemployed engi-
neers and all that. The purpose was
not 1o have a nice petrol pump at
their disposal, but to earn a livelihood
and they are the people who are
badly affected by the oil nricing policy
of the Government and they arc the
people whose prime need is to pro-
vide the rate of commission in such
a way that they will have a decent
livelihood earned from their business..
Otherwise, it is wuseless....(Inter-
ruptions) This should be taken into
account when the cabinet takes a
final decision in the matter.

Coming to cities like Delhi and’
other big towns where sharks and big
business people are in the trade and
who are running the petrol pumps
who are called retailers what are they
doing? My friend, Mr. Sinha men-
tioned about that. In Delhi today,
petrol is not available for a taxi-wala,
not to the scooter-wala and they are-
the main victims of this artificial’
scarcity which hag been created on:
account of your policy and the profit:
motive of these sharks in the trade
who camouflage themselves and ap-
pear as retailers. They are not only
creating an artificial scarcity but they
are adulterating diesel oil, they are
adulterating petrol and they are adul-
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them a little more profit. They are
telling the people that it is not avail-
able and they sell it at a black mar-
ket rate and in such petrol pumps
you will see that even complaint
books are not available to write your
complaints. What will you do about
these people? A more strict measure
and a more stern action should be
promised and these people should be
brought to book. If necessary, the
Government should take over such
pumps which are creating a scare in
the country, which are exploiting the
situation and are earning more and
more profits and getting themselves
more and more fattened. On these
issues I would like the Minister to
say categorically what steps they will
take.

Another thing T want to say and you
have wriggled out of that question.
On that the Minister was not ecate-
gorical enough or just tried to evade
that. Who is going to pay more?
That is, when you give more com-
mission to the retailers, whether that
increase will be passed on to the con-
sumer or whether a new nrice decla-
ration will come suddenly saying
that the price has been enhanced by
two or three paise or whether it will
be borne by the Government. I think
on that the Minister should give a
direct answer. These are the points
I would like to raise.

SHRI D. K. BOROOAH: As Mr.
Chandrappan has said, certainly one
of the reasons why my Ministry and
myself are taking a sympathetic view
of the case of the dealers is that be-
sides the traditional businessmen, a
large number of young people, edu-
cated people and particularly, as I
mentioned, war widows and crippled
veterans have come into this trade.
So, we have to enable them and help
them get a proper living. Therefore,
we are looking at it from that point
of view.

Secondly, he said about the shortage
of petrol. Maybe it was so yester-
day. That was certainly due to the
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stoppage of work in many of these
petrol pumps and I think this will
blow over because even today they
have already started opening the
pumps and maybe from tomorrow
this problem will not be there. None-
the-less, Mr.  Speaker. the Liggest
problem s tlhere; it is  the pro-
blem in Delhi also which is one of the
biggest of our cities. The traditional

control of business (whether it is
small business or middle business,
etc.) is such that, in the ultimate

analysis, the control is,—somelimes
directly, sometimes remotely,—done
by big businessmen and this has to be
certainly eliminated as far as possible.
There should be control and control
immediately-enough, because, other-
wise, they will cause great hardship
to the people. In respect of those
who indulge in malpractices, we have
stated that the Defence of India rules
must be invoked and certainly strong
measures will be taken against them.

Then, Mr. Chandrappan asked me
whether this will be passed on to the
consumers. Sir, it is a very impor-
tant question. All I can say is this:
We will certainly give the utmost con-
sideration. I am not one of those
who believe in ecategorical impera-
tives, black or white or red. I believe
that life is much more complex than
that. I believe always that when so-
ciety is in a flux and when there are
inherent contradictions, you cannot
imagine any solution of a rigid type.

SHRI MADHU LIMAYE (Banka):
Do you know dialectics? Instead of
giving a straight answer, you give a
lecture on dialectical materialism!

SHRI D. K. BOROOAH: That is
why I explained to him. But the
wishes of the Hon. Members of this
House are imperatives so far as [ am
concerned, although I do not believe
in categorical imperative, generally
speaking. But, when it comes to the
wishes of the Members of the House,
it is an imperative for me, and I will
try to implement it.
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SHRI C. K. CHANDRAPPAN: It
is not a satisfactory answer but a
philosophical discourse,

MR. SPEAKER: I think by this
dialectics Mr. Chandrappan must be
very happy. Now, Shri Piloo Mody,
ubsent. Shri Chandulal Chandrakar,
You are coming very late.
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12.50 hrs.
QUESTION OF PRIVILEGE

NON-INTIMATION TO THE SPEAKER OF
ARREST AND RELEASE OF SHRI SHIV
SHANKER PrRAasap Yapav, M. P.

MR. SPEAKER: Shri Shiv Shankar
Prasad Yadav in his letter dated the
2nd November, 1973, to me had com-
plained that the intimation regard-
ing his arrest on the 18th October,
1973, at Khagaria was not sent to
me by the authorities concerned.
This matter was also sought to be
raised by Shri Madhu Limaye in the
House on the 15th and 20th Novem-
ber, 1973.

2. The Ministry of Home Affairs,
who were asked under my direction
to furnish a factual note in the mat-
ter, have now forwarded a copy of
the telegram dated the 18th October,
1973 from the Sub-Divisional Officer,
Khagaria addressed to me. The tele-
gram was in Hindi. Its English trans-
lation is as follows:

“Shri Shiv Shankar Prasad
Yadav, Member, Lok Sabha was
arrested on the 18th October, 1973,
under Section 151, Criminal Proce-
dure Code, in connection with
Gherao and was released in the
evening.”



